FORM A - PUBLIC ANNCUNCEMENT
[Under Regulation é of the Insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF "LOKSHAKTI SUGAR AND ALLIED INDUSTRIES LIMITED.”

RELEVANT PARTICULARS

1. | Name of corporate debtor Lokshakti Sugar and Allied Industries Limited
2. | Date of incorporation of corporate debtor 23/07 /2008
3. | Autherity under which corporate debtoris in- Registrar of Companies. Pune,

| corporated / registered - Under The Companies Act, 1956,

4. | Corporate Identity Mumber / Limited Liability CIN : UOTT15PN2008PLC 132484
Identification Number of corporate debtor

5. : Address of the registered office and principal  © H No 151, At Post Korawali, Taluka Mohol,
office (if any) of corporate debtor : Solapur - 413253 MH IN

- 6. | Insolvency commencement date in respect of 11/01/2023
corporaie debtor

7. i Estimated date of closure of Insolvency Resolu- : on or before 10.07.2023
tlon Process (180 days from the date of commencement of the
Corpaorate Insolvency Resolution Process |

8 | Name and the registration number of the Insol- | Name :  Charudult Pandhrinath Marathe

vency Professional acting as Interim Resalution Registration No.: IBBI/IPA-001/IP-PO0350/2017-18/10651.
Professional.

9 | Address and e-Mall of the Interim Resolution Add : Gomed, 715, Khare Town, Dharampeth,
i Professional, as registered with the Board. Nagpur-440 010,
e-mail:  CharuduttM@yahoo.co.in.
10 | Address and e-Mail to be used for comespon- | Name : Charudutt Pandhrinath Marathe
dence with the Interim Resolution Professional. | Add : Gomed, 915, Khare Town, Dharampeth,
MNogpur-440 010,

e-mail :  IP.Lokshakti@gmail.com

11 § Lost date for the submission of claims 30.01.2023

{14 days from the date of appeintment of Interim Reso-
lutien Professional, which is taken as 16,01.2023, as the
order of Hon, NCLT, Mumbai in CP (IB} / 57 / MB-IV / 2021
dated 11.01.2023, was received by IRP, as downloaded
i from Court's Website, on 16.01.2023, and IRP was in-

: formed by his counsel on 16.01.2023)

12 | Closses of Creditors, if any, under clause (b} of : Name of Class{es) - NIL, N A,
Subrsection(éA) of Section 21, ascertained by
the Interim Resolution Professional.

13 | Names of Insolvency Professionals identified to | 1. MIL, N.A,
act as Avthorised Representative of Creditors In | 2,

o closs (Three names for each class). 3
147 [a) Relevant Forms and Web Link : hitps://ibbi.gov.infenfhome/downloads
(b} Details of authorised representalives are | Physical Address :-- N.A, - -

| Notice is hereby given that the National Compadny Law Tibunal {Mumbai Bench) has ordered the commencement of
- a corporate Insolvency resolution process against the “Lokshakti Sugar and Allled Industries Limfted” on 11.01.2023.

The Credifors of "Lokshakil Sugar and Allied Indushies Limited” are hereby called upon to submit their claims with
proof on or before 30.01.2023 to the Interim Resolution Professional at the address of communication mentioned
against Entry No. 10,

: The financial creditors shall submit their proof of claims by the electronic means only. All other creditors, including op-
erational creditors, workmen and employees, may submit their claims with proof in person, by post or by electronic
means, A Financial Creditor belonging to a class, as listed against the Entry No. 12, shall indicate ils choice of autho-
rised representative from among the three insolvency professionals listed against Entry No.13 to act as authorised rep-
| resentative of the class, in Form CA.

| The claim, with proof, is to be submitted by way of the following specified forms {available at hitps:/fibbi.gov.in/home/
downloads) along with a notarised affidavit given therein — e

Farm B - for claims by Operational Creditors

Form C - for claims by Financial Creditors

Form D - for claims by Workmen and Employees

Form E - for claims by Authorized Representative of Workmen and Employees

Form F - for claims by Creditors (other than Financial Creditors & Operational Creditors)

Submission of false or misleading proofs of claim shall attract penalfies.

Date : Januvary 16, 2023 Charudutt Pany
Place : Nagpur Interim Resolulion Professlonal, for Lokshaki Sugd




